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IN THE HON'BLE NATIONAL GREEN TRIBUNAL 

AT PRINCIPAL BENCH, NEW DELHI 

APPEAL NO. 61 OF 2025 

IN THE MATTER OF: 

HARi OM SHARAN DWIVEDI 

VERSUS 

... APPELLANT 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE 
AND OTHERS ... RESPONDENTS 

ADDITIONAL AFFJDA VIT ON BEHALF OF RESPONDENT NO. 2/ 

MIS WIN WASTER MANAGEMENT PVT LTD 

I, Pushkar Mittal, aged about 33 years son of Sri Akshaya Kumar Mittal, 

resident of 7-B, Shahapur Fagota, Phagota, Ghaziabad, U.P. presently 

holding the office of Director, M/S Win Waste Management Pvt. Ltd, Plot 

No. 1/32, S.S. Gt Road Industrial Area, Ghaziabad, Uttar Pradesh-201001, 

presently at New Delhi do hereby solemnly affirm and state on oath as under: 

1. That I am a Director of the Respondent No. 2 and as such am fully conversant 

with the facts of the case and am therefore competent to swear this affidavit. 

2. Without prejudice to the preliminary objection raised in the Reply filed on 

. f~Q f the Respondent No. 2 regarding non-maintainability of the present 

~~~,,__,., I on behalf of the Respondent No. 2 wish bring on record certain 
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'~ . 

additional material facts and documents by way of the present additional 

affidavit that are necessary for a proper adjudication of the issue before this 

Hon'ble Tribunal, which are as follows: 

A. THE ALLEGATION THAT RESPONDENT'S FACILITY 

VIOLATES THE 400KMS DISTANCE CONDITION IS 

INCORRECT: 

1. The Appellant has alleged that the Appellant has an existing facility at 

a distance of 39 kms from the Respondent No. 2's site, and therefore, 

the grant of EC in favour of Respondent No. 2 violates the minimum 

distance requirement of 400kms that is required to be observed between 

an existing facility and a new facility. 

11. As regards the above, it is submitted that the said allegation 1s 

absolutely false and raised to mislead this Hon'ble Tribunal. 

m. It is submitted the requirement of maintaining a distance of 400 kms 

between two TSDF' s is a condition prescribed in the OM dated 

29.08.2016 issued by the Respondent No. 1. As per the said OM, a new 

facility ought not be permitted to be set up within 400 kms radius from 

an "existing" TSDF. This requirement is to be kept in mind at the time 

of grant of Environmental Clearance to a new TSDF. A copy of the said 

M is annexed as ANNEXURE 1. 

,. ""·- _ ,,.... 
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1v. It is submitted that a TSDF is recognized to be "existing" if the said 

TDSF has a Consent to Operate in its favor as well as has fulfilled the 

compliances as on the date of grant of Environmental Clearance in 

favour of a new TSDF, and not otherwise. The Respondent No. 1 

granted Environmental Clearance in favour of the Project Proponent on 

11.08.2025. That on 11.08.2025, the Appellant did not have a Consent 

to Operate in its favor, and as such, had also failed to fulfill 

compliances. Hence, the Appellant's facility was not an "existing" 

TSDF on the date the EC came to be granted in the Project Proponent's 

favour. 

v. The aforementioned is corroborated from the information received 

from the UPPCB on 29.08.2025 (after the grant ofEC dated 11.08.2025 

in favour of the Project Proponent) pursuant to an RTI request filed by 

the Project Proponent. In its information, the UPPCB has clearly stated 

there were only five "existing" TDSF's in the State of Uttar Pradesh as 

on 29.08.2025, and the Appellant's facility does not find mention in the 

said list. A copy of the Information dated 29.08.2025 is attached as 

ANNEXURE2. 

~O fx p i. It is submitted that out of these five existing facilities, there are three 

..L. NiER LAWAT *\secured Landfill projects (similar to the projects of the Appellant and 
! lit I DELHI Jl . 
\Q Regn

5

. No. 54558 ~ the Project Proponent) to which the requirement of 400kms as per the 
\0 3 0 ~ ; 

~ --T~ 
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OM dated 29.08.2016 would apply, which are: (i) Bharat Oil and Waste 

Management Limited (at Kanpur), (ii) UP Waste Management Project 

(at Kanpur), and (iii) Industrial Infrastructure Service (India) Limited 

(at Unnao ). The other two projects consist of a Secured Landfill and an 

Incinerator, to which the OM dated 29.08.2016 is inapplicable and are 

not relevant for the present case. 

vu. The requirement for the Project Proponent's site to observe a distance 

of 400ks was to be considered vis-a-vis only the aforementioned three 

"existing" facilities, and not with the project site. Therefore, the 

existence of the Appellant's non-existing site at 39kms from the Project 

Proponent's site does not violate this requirement. 

vu1. Furthermore, it is submitted that the grant ofEC in favour of the Project 

Proponent adhered to the minimum distance requirement of 400km in 

relation to the three "existing" facilities. In this regard, it is submitted 

that: (i) the Bharat Oil and Waste Management Limited (at Kanpur) is 

located at a distance of 409 kms from the Project Proponent's site, (ii) 

the UP Waste Management Project (at Kanpur) is located at 424 kms 

from the Project Proponent's site and (iii) the Industrial Infrastructure 

Service (India) Limited (at Unnao) facility is located at 436 kms from 

e Project Proponent's site. A certificate issued by the RTO, Amroha, 

ttar Pradesh certifying the same is attached as ANNEXURE 3. 
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1x. A conspectus of the above fact's shows that neither did the Project 

Proponent file a false affidavit to this effect before the Expert 

Committee nor is there a breach of this requirement in the facts of the 

present case. The site of the Project Proponent is more than 400 kms 

from all three "existing" facilities as stated above. 

B. THE APPELLANT FILED FALSE DOCUMENTS WITH 

UPPCB TO SURREPTITIOULSY OBTAIN THE CTO: 

1. It is submitted that the Appellant herein is guilty of abuse of process of 

law and has approached this Hon'ble Tribunal with unclean hands. It is 

submitted that the Appellant had applied for getting the CTO on 

31.07.2025 with the UPPCB. That while the Appellant's request for 

grant of CTO was pending, the Respondent No. 1 was pleased to grant 

EC in favour of Respondent No.2on11.08.2025. 

11. Thereafter, though UPPCB granted CTO in favour of the Appellant on 

08.10.2025, yet the UPPCB subsequently constituted a committee and 

inspected the Appellant's site on 15.12.2025 where it found serious 

environmental lapses and gross violation of the conditions that had 

been imposed upon the Appellant at the time of grant of EC. 

egn. No. 545 J 
1~ Sj'1J ~◊ 

, ~r: Of- "\ 
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111. That the said Committee found that the Appellant had submitted false 

documents and made fabricated statements in its application to them 

based on which UPPCB had granted CTO in favour of the Appellant. 

In light of the above violations, UPPCB issued a show cause notice 

dated 31.12.2025 to the Appellant primarily on the following issues: 

1. That no disposal was taking place from the Appellant's site as on 

date; 

2. That no precautions were being taken for storage of Hazardous 

Waste; 

3. That no proper flowing was done where the Hazardous Waste was 

being stored; 

4. That no multi effective evaporator for leachet disposal had been 

installed; 

5. No green belt had been developed; 

6. That serious violations oofthe EC conditions were found; and 

7. The Appellant had obtained consent under the Air Act and Water 

Act based on false documents. 

452



7

A copy of the Show Cause Notice dated 31.12.2025 is attached as 

ANNEXURE4. 

1v. Having received no response from the Appellant, the UPPCB re­

inspected the Appellant's site on 17.01.2026 and the violations 

found during the prior inspection conducted on 15.12.2025 

continued. As such, the UPPCB vide letter dated 23.01.2026 

revoked the CTO granted in favour of the Appellant. A copy of 

the letter dated 23.01.2026 is attached as ANNEXURE 5. 

C. THE RESPONDENT NO. 2 HAS A VALID CTO IN ITS 

FAVOUR: 

1. That after the EC was granted in favour of the Respondent No. 2 

on 11.08.2025, the Respondent No. 2 applied for grant of CTO in 

its favour. That thereafter, the UPPCB granted CTO in favour of 

the Respondent on 02.02.2026. A copy of the CTO granted in 

favour of the Respondent is attached as ANNEXURE 6. 

11. It is imperative to note that UPPCB had revoked the Appellant's 

CTO on 23.01.2026, and the said CTO remained revoked on the 

date the CTO came to be granted in favour of the Respondent No. 

2 on 02.02.2026. In fact, to the best of the Deponent's knowledge, 
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the Appellant's CTO remains revoked even on the date of filing 

the present Affidavit. 

111. Despite receipt of a valid CTO dated 02.02.2026, UPPCB on 

23.02.2026 astonishingly revoked the Respondent No. 2's CTO 

without giving any show-cause notice. That being aggrieved by 

this unilateral and arbitrary act of the UPPCB, the Respondent No. 

2 approached the Hon'ble Allahabad High Court, Lucknow Bench 

on 26.02.2026 challenging the revocation of its CTO by UPPCB 

on 23.02.2026. 

1v. That vide Order dated 10.03.2026, the Hon'ble High Court was 

pleased to set aside the revocation dated 23.02.2026 being in 

contravention of law and directed UPPCB to reconsider the 

Respondent No. 2's application for grant of CTO in its favour as 

per law within a period of six weeks. Additionally, the Hon'ble 

High Court was pleased to direct UPPCB to grant an opportunity 

of being heard to the Respondent No. 2 in case UPPCB were to 

decline the Consent of the Respondent No. 2. A copy of the Order 

dated 10.03.2026 is attached as ANNEXURE 7. 

It is submitted that the period of six weeks expired on 24.04.2026 

and there was no decision from UPPCB rejecting the Respondent 

454



9

No. 2's application seeking grant of CTO in its favour. Neither 

had UPPCB approached the Hon'ble High Court seeking an 

extension of the period of six weeks that stood expired on 

24.04.2026, nor had UPPCB challenged the said Order before the 

Division Bench of the Hon'ble High Court. As such, the said 

Order and the directions contained therein have attained finality, 

and in the absence of any communication from UPPCB rejecting 

the Respondent No. 2's pending application seeking grant of CTO 

in its favour, the only logical conclusion is that the Respondent 

No. 2's application seeking grant ofCTO from the UPPCB stands 

allowed by operation of law. 

v1. As such, based on the above facts, since the Respondent No. 2 is 

an "existing facility", no fresh CTO can be done in favour of the 

Appellant since doing so will be in clear violation of the 400 kms 

distance criteria as set out in the OM dated 29.08.2016. The 

Appellant's site cannot be permitted to operate since it is located 

within 39 kms of the Respondent No. 2's existing facility. 

3. The documents sought to be placed on record are essential for this Hon'ble 

t ibunal to appreciate the true factual matrix to assess the bona fides of the 

pellant. 

Q Regn.No.54558 ~ : 
o 530 ~ -
B:_;r:§/ 
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4. The present Affidavit has been filed bona fide, in the interest of justice and 

with a view to assist this Hon 'ble Tribunal in adjudication of the present 

case. 

5. That I have read and understood the contents of the present affidavit and 

state that the above is based on the records of the Respondent No. 2 which 

I believe to be true and correct. 

6. That the accompanying annexures are true and correct copies of their 

DEPONENT 

I, the abovenamed Deponent do hereby verify that the contents of Para 1-6 

of my affidavit are true and correct to the best of my knowledge and belief 

and that no part of it is false and nothing material has been concealed 

therefrom. 

Verified at New Delhi on this day of May 2026. 

---:\~ 
DEPONENT 
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ANNEXURE 111F.No.23-122/2016-H SMD 

Government of Ind ia 

Ministry of Environment, Forest and Climate Change 

• (HSM Division) 

OFFICE MEMORANDUM 

August 29, 2016 

Sub: Distance criteria for setting up of Treatment Storage and Disposal Facility (TSDF) 

- Clarification reg . 

The subject matter of setting up of Treatment Storage and Disposal Facility 

(TSDF) for hazardous waste has been examined in the Ministry. 

2. In this regard, it is to state that Central Pollution Control Board (CPCB) guidance 

document - "Criteria for Hazard_ous Waste Landfill" of 2001 prescribes the locational 

criteria in terms of distance of location of facilities from lake / pond, river, flood plain , 

highways, public park etc. Copy of the said guidance document is available on CPCB 

website. 

3. In addition , the additional criteria in terms of distance between TSDFs as 

prescribed by Ministry's O.M. No.1 2-30/2013-HSMD dated 20/06/2013 shall also be 

adhered to for setting up of new projects of common TSDF for hazardous waste in the 

country. The O.M. mandates that the new project of common treatment facilities within 

a distance of 400 km radius of the existing TSDFs for hazardous wastes is not 

permissible. 

4. The copy of the O.M. is enclosed herewith for reference. 

Chairman 

' (Bi~a) 

Joint Secretary to the Govern~~ndia 

~ 

All SPCBs / PCC as per list enclosed 

Copy to: The Chairman, Central Pollution Control Board, New Delhi 

.. 
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ANNEXURE- 1 

F.No.23-122/2016-HSMD

Government of India

Ministry of Environment, Forest and Climate Change 

(HSM Division) 

******** 

August 29, 2016 

OFFICE MEMORANDUM 

Sub: Distance criteria for setting up of Treatment Storage and Disposal 

Facility     

(TSDF) -Clarification reg. 

     The subject matter of setting up of Treatment Storage and Disposal 

Facility (TSDF) for hazardous waste has been examined in the Ministry. 

2. In this regard, it is to state that Central Pollution Control Board

(CPCB) guidance document  - "Criteria for Hazardous Waste

Landfill" of 2001 prescribes the locational criteria in terms of

distance of location of facilities from lake / pond, river, flood plain,

highways, public park etc. Copy of the said guidance document is

available on CPCB website.

3. In addition, the additional criteria in terms of distance between

TSDFs as prescribed by Ministry's O.M. No. 12-30/2013-HSMD

dated 20/06/2013 shall also be adhered to for setting up of new

projects of common TSDF for hazardous waste in the country. The

O.M. mandates that the new project of common treatment facilities

within a distance of 400 km radius of the existing TSDFs for 

hazardous wastes is not permissible. 

4. The copy of the O.M. is enclosed herewith for reference.

// TRUE TRANSLATION COPY //
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Encl: as above 

(Bishwanath Sinha) 

Joint Secretary to the Government of India 

Chairman 

All SPCBs / PCC as per list enclosed 

Copy to: The Chairman, Central Pollution Control Board, New Delhi 

// TRUE TRANSLATION COPY //
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ANNEXURE 214
t , 

~ ... ""' ...._,\, ,.,. .~ ... ... , ,: .. ~. ,, 
~ , ... 4 .... '~•..;:..H,<r.:. , ,.. • ..,............,.. ..,_,_.. 

~·---·--·--
'3m ~~T 1-l~citOI f.1li~o1 ~ 

lFITAl{ Pll.AVESH l'OLL V JJON CONTROL BOA.RD 
T C/12 \' \'lbhuti Khand C,omt i N agar, Lucknow -226010 

• Ph~no: 272083 1, 272002 0 Fax: 0 5 22 - 2720764 . 
Email: tnfo@'uppch.in - W b Sltc: www.uppcb.tn 

~ ~~R fin=rc;r, 
~TmT mcT-245101 

~~ \ (t:ir:I ,~ 3~ ~-2005 $ 3~ l'.ff1ft Tf~ ~ $ ~~ -q1 

'1-61-~-~t •. :· . ·.,.: . • .. 
·_.:. :\ :_: ~-;q-QJ ·\jq{lch fcl~ ;q 4> ~'PT~ 3f~-2005 ~ 3T~ ~~tr~ 

'1fR ~ -w~c1 if 31~ 31R.a .~ ~ ~~R ~ DSPCB/R/2025/60387 ~ 
12.08.2025 ~ 3f~e@ cm- 3il-icil$-i ~ ~ up, ~ mH s3TT, 'PT ~elf m ~ cf5T ~ 
~ , 3171:l ~ ~Wi mfr~~ cnT FcrcRui PiYckl g: -

~ >Te~1 ~ 1l ¥1 os tto~oito~o 
( a cA e: , +c. 1 ~\J1 3iR f-gt=q) \J1 c1 Chfi fc1 a 01 ) 
io110 ~ Piii~a, ~ ~ t16~fa >JIB~ 
'fiillQa 6°1 

··'3D>W ri ~ cnT ~ ~ m ~ ~.mw:r ~ cnT ~HC'1 1~-i 

~ qR H~IR<i fcm:r vfR ~~ cm q)fu https://rtionline.up.gov.in ~ ~ 1Tm 
61 ~ ~-~~ ~ ~ ~/>T~ ~ m -gg 3ffq mo~~ cpl '34~1'1 cfR ffl 
g1" 

• ~ ¢11'1 '3Ygcti fcrfrr~ ~ ~ tr ~ ffi 3TTCl ~ cB1 ~ ~ , 2005 ~ 
um_-1 9 (j) m 01m1' ~~"$~ ITT q) ~ ~ 30 ~ ~ ~ ~~ ~cnt"nll ~ ~ 
m~- -~Tcrr c;V-R ~ ~ -g, M 14i1 Cffi1 AY<:lq_ t:-

-m ~:t.J,-i1Gk1, j\1.§~ q~ fq~OI ~ ' BO>l'O ~ Pl~~OI ffl, iT0~0-12 cft, ~ ~ , 
~ T -~R 0"P13H'-1'>-226010 

~, 

Digitally signed by 
Shnu Sankar 
Date: 29-08-2025 
14:31:24 

'11~ ~i:M I ~-<{ff-2 

CJ; Scanned with OKEN Scanner 
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D1-A Details on disoosal of Hazardous Waste in Common TSDF(s) 
S.No Name and Addrcs of the Quantity in Stock at the •Qun11tlt y of Hnxardou Qu•nllty of Haurdous Quantity in S tock at the Cumulative IIW di posed Capacity 

T OF/ ommon lnciner■tor beginning of the W• le Received (Ml) Wu tc Di po cd (Ml) end of the yur (MT) by the end of nna_nci.l 

year(MT) yea r (Ml) 

L•ndfilhable lncinerable For landfill For For landfill Quantity Landfillable lncinerable ISLF lncincr.al r Incinerator Incinerator Landfill 
lncinerntion lncineroted (MT/H) (Kcal) <MT/A) 

83 84 85 86 87 88 89 90 91 92 93 ')~ 95 96 
l Bharat Oil & Waste Management Ltd. 

7.5 1t 10' 20000 
Gata No ,672, Kumbhi Akabarpur 1294.6 379.7 23335.155 7558.123 24624.3730 7756.749 5.397 181.055 212284.707 73522.769 2 
Kanpur Dehat ICcal/h (I.AT) 

2 UP Waste Management Project, 0.0 106.2 70,575.76 5353.451 100,497.42 5,270.05 225.463 189.536 580045.984 65936.753 2 S500 246204 
Kanpur Oehat 

3 Industrial Infrastructure Services ( 8167 0 8167 0 0 84957 0 0 0 275000 
India) ltd, L TP Banthar, Unnao 0.0 0.0 cubic 

meter 
4 Bharat OIi Company (India) Regd., E-

18, Sit@-IV, Sahibabad, Ind. Area. 0.0 31.2 NA 623.134 NA 654.286 NA Nil 0 0 0.2SOMT/H 0 
Ghaziabad 

5 M/s Sheeetal Waste Manangement 
Project. 0-26, Industrial Area 

0 693.4715 0 2275.80756 0 2529.65612 0 439.62.294 0 0 0..83 0 0 
Sikandnqba, District Bulandshahar 

'I 
!Total U94.6 Ul0.5 102077.914 15810.5 133288.8 16210.7 230.9 810.2 ST72Kl.7 1.J9459.S ... 5500.0 246204.0 
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ANNEXURE- 2 

UTTAR PRADESH POLLUTION CONTROL BOARD 

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow-226010

Phone: 2720831, 2720828 Fax: 0522-2720764 

Email: info@uppcb.in Web Site : www.uppcb.in 

Ref. No.: H32117/C-2/Gen-344/25/RTI/25 Dated: 29/08/2025 

Registered / Time-bound 

To, 

Shri Sudarshan Mittal, 
Shahpur Phagota – 245101. 

Subject: Regarding the information sought under the Right to 
Information Act, 2005. 

Sir, 

Please refer to your RTI application bearing Registration 

Number DSPCB/R/2025/60387, dated 12.08.2025 which was received 

by the undersigned via online mode regarding the provision of 

information under the Right to Information Act, 2005, concerning the 

subject matter mentioned above. The details of the requested 

information are as follows: - 

Requested Information Desired Information 

Details regarding the number of 

TSDF (Treatment, Storage, and 

Disposal Facilities) sites and their 

In the state of Uttar Pradesh, a total 

of 05 T.S.D.F. (Treatment, Storage, 

and Disposal Facilities) are 

// TRUE TRANSLATION COPY //
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operational permits in Uttar Pradesh, 

as issued by the State Environment 

Control Board. 

operational, having obtained consent 

from the Uttar Pradesh Pollution 

Control Board. 

A web portal, https://rtionline.up.gov.in, has been developed in 

Uttar Pradesh for the online receipt and disposal of applications and 

first appeals filed under the Right to Information Act. In the future, 

you may use the aforementioned web portal to file applications for 

public information or to submit first appeals. 

If you are aggrieved by the decision, you may file an appeal 

before the First Appellate Authority under Section 19(1) of the Right 

to Information Act, 2005, within 30 days from the date of receipt of 

this letter. The address of the First Appellate Authority is as follows: - 

Shri Ramgopal, Chief Environment Officer, U.P. Pollution 

Control Board, TC-12 V, Vibhuti Khand, Gomti Nagar, Lucknow-

226010. 

Sincerely, 
Sd/-, 
Digitally signed by Shnu Sonkar 
Date: 29-08-2025 
14:31:24 
Public Information Officer- Circle-2 

// TRUE TRANSLATION COPY //
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D1-A Details on disposal of Hazardous Waste in Common TSDF(s) 
S. 
No
. 

Name and 
Addresses 
of the 
TSDF/ 
Common 
Incinerator 

Qty in stock at 
the begging of 
the year (MT) 

Quantity of 
Hazardous Waste 
Received (MT) 

Quantity of 
Hazardous Waste 
Disposed (MT) 

Land-
fillabl
e 

Inciner
- able 

For 
Landfill 

For 
Incine
- 
ration 

For 
Landfill 

For 
Incine
- 
rated 

83 84 85 86 87 88 89 
1. Bharat Oil 

& Waste 
Managemen
t Ltd. Gata 
No. 672, 
Kumbhi 
Akabarpur, 
Kanpur 
Dehat 

1294.6 379.7 23335.15
5 

7558.123 24624. 
3730 

7756. 
749 

2. UP Waste 
Management 
Project 
Kanpur 
Dehat 

0.0 106.2 70575.76 5353.451 110497. 
42 

5270. 
05 

3. Industrial 
Infrastructure 
Services Ltd. 
Banthar 
Unnao 

0.0 0.0 8167 0 8167  

4. Bharat Oil 
Company 
Regd, E-18, 
Site-IV, 
Sahibabad, 
Ind. Area, 
Ghaziabad 

0.0 31.2 NA 623.134 NA 645. 
286 

5. M/s Sheetal 
Waste 
Management 
Project, D-26 
Ind. Area, 
Sikandarabad  
Bulandshahar 

0 693. 
4715 

0 2275.
80756

0 2529. 
65612 

Total 1294.6 1210.5 102077. 15810.5 133288. 16210. 

// TRUE TRANSLATION COPY //
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914 8 7 
D1-A Details on disposal of Hazardous Waste in Common TSDF(s) 

S. 
No. 

Qty. in Stock at 
the end of year 

(MT) 

Cumulative HW 
disposed by the 
end of financial 

year (MT) 

Capacity 

Land- 
fillable 

Inciner- 
able 

SLF Incine 
rator 

Incine 
rator 
MT/H 

Incine 
rator 
Kcal 

Land 
fill 

MT/A 
90 91 92 93 94 95 96 

1. 5.397 181. 

055 

212284. 

707 

73522. 

769 

2 7.5x106

Kcal/h 

20000 

LAT 

2. 225.

463

189. 

536 

580045. 

984 

65936. 

753 

2 5500 246204 

3. 0 0 84957 0 0 0 275000 

M3

4. NA Nil 0 0 0.250 

MT/H 

0 

5. 0 439. 

62294 

0 0 0.83 0 0 

Total 230.9 810.2 877287.7 139459.5 4.8 5500.0 246204.0 

// TRUE TRANSLATION COPY //
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ANNEXURE 320

111 ml1II ri.7'1,f /J111.tl.'31l.J1015 

llflt, 

qa,;t nm, 1.tl. f. '31l. J 

~m ~q"'ilc w. ra. 
8tH~c, JrlRT&'I 
'"1l: Jfmft{llJ!f tl~ rsoF s01$m flll ~ iti Gfi➔®rfl f(av11 

~ : JlllJ$J Q1 ~ 11.08.202S 

~ -
Jlfll$ JQl'iilil ~ Q1 ij; llJWll °U !11li! JT!li 'n 1m1 r: 1f'1" f:J;m '?@I t ~ YV.f.' ~ 7i 

f.19f?r~il Cf!! if t>JTfira ( TSOF J 4$1$41 dlf ~ llTll ~11 ~. W""1itl ,lfUi-@1 q-;jl qr:rr;;~ i,; WUT1 !Tl 

\'ll ~ll Q41fvli1 q,~ ~ ~ 
1. 8/llral OIi & Waste Man,1emen1 l id., KDnpur Ochat (209!0IJ 

~ - 409 r,ITTm:t, ~l'!)tfk, NH. 19. r,i 

2 UP Wtslt Man,remlllt Project, 1(1npur Oth11 (20,101) 
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ANNEXURE- 3 

Regional Transport Office, Amroha, Uttar Pradesh 

Letter No.: 2798/R.T.O./2025     Dated: 25/08/2025 

To, 
Pushkar Mittal (C.E.O.), 
Win Waste Management Pvt. Ltd., 
Hasanpur, Amroha. 

Subject: Information regarding the distance of various TSDF units 
from your unit. 

 
Reference: Your letter dated 11.08.2025. 

Sir, 

With regard to your request received vide your above 

referenced letter, it is hereby informed that it is hereby certified, based 

on departmental records and maps, that the road distance from your 

unit to the following previously established TSDF units is as follows: 

1. Bharat Oil & Waste Management Ltd., Kanpur Dehat (209101) 

Distance - 409 (four hundred and nine kilometers)- NH. 19, by 

2. UP Waste Management Project, Kanpur Dehat (209101) 

 Distance -424- (Four Hundred and Twenty Four) Kilometers-NH-9 by 

3. Industrial Infrastructure Service (India) Ltd., Banthar, 

 Distance-436 (Four Hundere and Thirty Six) Kilometers-NH-9, By 

The said distance has been certified solely on the basis of the 

road route and is based on records and surveys available at the 

departmental level. 

Sd/- 
Regional Transport Officer, 
Amroha 
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ANNEXURE- 4 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Ref. No.: H36294/C-7/N.C.O.-693/2025   Dated: 31-12-25 

Registered 

To, 
M/s Sagam Mediserv Pvt. Ltd., 
Village - Kharpadi, Tehsil - Hasanpur, 
District - Amroha. 
Phone No.: 01342-260434. 

That an inspection of M/s Mediserv Pvt. Ltd., Village Kharpadi, 

Tehsil Hasanpur, District Amroha, was conducted on 15.12.2025, by 

members of the committee constituted vide Office Memorandum 

dated 04.12.2025, issued by the Headquarters of the Uttar Pradesh 

Pollution Control Board. Mr. Ranjit Kumar, Project Manager, was 

present during the said inspection. 

That the unit, M/s Sangam Mediserv Pvt. Ltd., Village-

Kharpadi, Tehsil-Hasanpur, District-Amroha, has been issued a 

Conditional Consent for Establishment vide the letter of the U.P. 

Pollution Control Board dated 06.11.2018, and an Environmental 

Clearance vide the letter of the State Environmental Impact 

Assessment Committee dated 28.01.2020. The aforementioned 

Consent to Establish and Environmental Clearance were valid for the 

following capacities: Landfillable Waste (DLF) – 36,000 MTA; 

Landfill after Treatment (LAT) – 24,000 MTA; Incinerable Waste – 
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20,000 MTA; Waste Co-processing – 40,000 MTA; and E-waste 

Processing – 6,000 MTA. 

That the unit, M/s Sangam Mediserv Pvt. Ltd., situated at 

Village Kharpadi, Tehsil Hasanpur, District Amroha, has been issued 

a conditional 'Consent' (under the Water and Air Acts) and 

'Authorization' by the State Board vide its letter dated 08.10.2025 

through the Online Consent Management and Monitoring Portal for 

the following capacities: Landfillable Waste (DLF) 36,000 MTA; 

Landfill after Treatment (LAT) 24,000 MTA; and Co-processing 

40,000 MTA. 

That, during the inspection conducted on 15.12.2025 by the 

committee constituted by the Board Headquarters, no processing 

activity was found to be taking place at the unit. Furthermore, the 

representative present informed that, due to the absence of any current 

contractual agreements with any unit, the collection and disposal of 

hazardous waste are not being carried out. 

That during the said inspection conducted on 15.12.2025, 

arrangements for acid-proof and percolation-proof flooring were not 

found in the three covered sheds established within the unit for pre-

processing, storage, and stabilization purposes related to co-

processing. Consequently, there is a strong possibility of groundwater 

and soil contamination by leachate resulting from the storage of 

hazardous waste. In addition to the above, information regarding the 
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dimensions and design details of the three mixing bins/storage 

chambers located in the stabilization shed has not been provided. No 

designated site has been constructed at the unit premises for material 

movement or for handling emergency/hazardous conditions. 

That, during the said inspection, no arrangement was found to 

have been established for the segregation of hazardous waste, nor was 

any information regarding the same provided by the representative 

present. In addition to the foregoing, a Multi-Effect Evaporator has not 

been installed in accordance with the environmental clearance granted 

to the unit. Furthermore, arrangements for solar evaporation have been 

made at the aforementioned location. A chimney conforming to the 

prescribed standards has not been installed on the 20 kVA DG set 

located within the unit. The unit has not established a green belt in 

accordance with the prescribed standards, and an unsigned layout plan 

was submitted at the site, in which sites have not been identified for 

the establishment of equipment, E.T.P., Green Belt, M.E.E., and E-

waste recycling facilities. 

It is evident from the foregoing that the unit, M/s Sangam 

Mediserv Pvt. Ltd. (Village Kharpadi, Tehsil Hasanpur, District 

Amroha), has failed to comply with the conditions stipulated in the 

Conditional Consent to Establish issued by the Board, as well as the 

conditions of the Environmental Clearance issued by the State-Level 

Environmental Committee. Furthermore, in order to carry out the 
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entire operations, the unit obtained the Conditional Consents under the 

Water and Air Acts, along with the necessary Authorization, by 

submitting fraudulent documents to the Board. 

Therefore, in view of the foregoing and subsequent to the 

approval of the Competent Authority, and in exercise of the powers 

conferred under Section 33(A) read with Section 27(2) of the Water 

(Prevention and Control of Pollution) Act, 1974, the following Show 

Cause Notice is hereby issued to the upgraded unit, M/s Sangam 

Mediserv Pvt. Ltd., Village Kharpadi, Tehsil-Haranpur, District 

Amroha: - 

1. That why not the unit M/s Sagam Mediserv Pvt. Ltd., Village 

Kharpadi, Tehsil-Hasanpur District Amroha, the conditional consent 

issued by the Board's letter No. 245781/ UPPCB Bijnor (UPPCBRO) 

CTO both Amroha 2025 dated 08.10.2025 in favor of Water / Air and 

Authority should be quashed with immediate effect. 

2. Why an order for the closure of the unit, M/s Sangam Mediserv Pvt. 

Ltd., Village Kharpadi, Tehsil Hasanpur, District Amroha, should not 

be issued to halt its operations. 

3. Why should the competent authorities not be required to immediately 

suspend, with immediate effect, all electricity and water supply 

connections associated with the operations of the unit M/s Sangam 

Mediserv, Village Kharpadi, Tehsil Hasanpur, District Amroha. 
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M/s Sangam Mediserv Pvt. Ltd., Village-Kharpadi, Tehsil-

Hasanpur, District Amroha, is hereby directed to ensure that its 

clarification regarding the aforementioned instructions is submitted to 

the Board Headquarters within 15 days. In the event that a clarification 

is not received within the stipulated timeframe, or if a satisfactory 

response is not provided, proceedings will be initiated against the 

industry under the environmental laws in affirmation of the 

aforementioned directives for which the sole responsibility shall rest 

with the industry and its owner. 

Sd/-, 
Digitally signed by  
RAM GOPAL 
Date: 31.12.2025 
15:15.24 
Public Information Officer- Circle-2 

Enclosure: As per above. 

Copy forwarded to: 

1. Forwarded to the District Magistrate, Amroha, for information.

2. A copy of the Show Cause Notice issued to the unit M/s Sangam

Mandiserv Pvt. Ltd., Village-Kharpadi, Tehsil-Hasanpur, District-

Amroha, is hereby forwarded to the Regional Officer, Uttar Pradesh

Pollution Control Board, Bijnour. The Regional Officer is directed to

ensure that an acknowledgment of receipt is obtained and, in

compliance with the aforementioned directive, to conduct an

inspection of the industrial unit and submit the inspection report

complete with clear recommendations to the Board Headquarters in a timely 
manner. 
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Digitally signed by 
RAM GOPAL 
Date: 22-01-2026 
(ffi:~) 

1JBT 4'-lltl../01 .::n"t?rr.n"m, ym- 7 

Y'af&Rl:-f.).:.:iR;iR~hi <PT ~'iRT2f ~ 311WM<h mcmft ~TI,~~ I 
1 ftrc-rrf~. 3-l~ I 
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ANNEXURE- 5 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Ref. No.: H37064/C-7/N.O.C.-603/2025   Dated: 23/01/26 

Registered 

To, 
M/s Sagam Mediserv Pvt. Ltd., 
Village - Kharpadi, Tehsil - Hasanpur, 
District - Amroha. 
Phone No.: 01342-260434.  

That a Show Cause Notice has been issued against the entity 

Sangam Mediserv Pvt. Ltd., Village-Kharpadi, Tehsil-Hasanpur, 

District-Amroha, vide the Board’s Letter No. H-36299/C-7/N.O.C-

093/2025 dated 31.12.2025, under Section 33A read with Section 

27(2) of the (Prevention and Control of Pollution) Act, 1974. 

That, in pursuance of the aforesaid show-cause notice dated 

31.12.2025 issued by the Board, no representation has been received 

by the Board from the Unit. In pursuance of the aforementioned show-

cause notice, an inspection of the unit was conducted on 17.01.2020, 

by officials of the Regional Office, Uttar Pradesh Pollution Control 

Board, Bijnor. Mr. Dilbag Kaushik, Deputy Manager, was present 

during the said inspection. At the time of the inspection, no processing 

work was found to be underway. 

// TRUE TRANSLATION COPY //
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That during the said inspection conducted on 17.01.2020, 

compliance with the following points enumerated in the Show Cause 

Notice dated 31.12.2025 was not found. 

1. Information regarding the dimensions and design details of the three

mixing bins/storage chambers located within the Stabilization Shed of

the unit has not been provided.

2. No designated paved area has been constructed at the unit site for

material movement or for handling emergency/hazardous conditions.

3. No arrangement was found to be established for the segregation of

hazardous waste.

4. A multi-duct evaporator has not been installed in accordance with the

unit's environmental clearance.

5. A green belt has not been established by the unit in accordance with

the prescribed standards. At the time of inspection on 17.01.2020, the

unit representative informed that on 13.01.2026, and 14.0.1.2026, the

planting of 500 poplar saplings each 6 to 7 feet in height was carried

out within the unit premises, covering an area of approximately 4,000

square meters. The Environmental Clearance issued in favor of the

unit records its total area as 38,070 square meters; against this, the

green belt established to date measures only 4,000 square meters.

However, according to the instructions issued by the Board, it is

mandated that a green belt be established covering 33 percent of the

total area.

// TRUE TRANSLATION COPY //
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6. The unit has not submitted a signed layout plan identifying the

designated sites for the installation of equipment, the E.T.P., the

Greenbelt, the M.E.E., and the E-waste recycling facility.

It is clear from the above that the Unit has failed to ensure strict 

compliance with the instructions issued in the Conditional Consent to 

Establish granted by the Uttar Pradesh Pollution Control Board vide 

letter dated 06.11.2018, the Environmental Clearance granted by the 

State Level Environmental Impact Assessment Committee vide letter 

dated 28.01.2020, and the Show Cause Notice issued by the Board 

vide letter dated 31.12.2025. Furthermore, conditional consents 

pertaining to Water, Air, and Authorization have been obtained by 

carrying out incomplete work and by submitting erroneous documents 

to the Board. 

Therefore, in view of the foregoing and pursuant to the powers 

vested in the Board, and following the approval of the Competent 

Authority, a Show Cause Notice was issued against the unit M/s 

Sangam Mediserv Pvt. Ltd., Village Kharpadi, Tehsil Hasanpur, 

District Amroha vide the Board's Letter No. H-36299/C-7/NOC-

693/2025 dated 31.12.2025 under Section 33A read with Section 27(2) 

of the Water (Prevention and Control of Pollution) Act, 1974. 

Confirming the said Show Cause Notice, the following Closure Orders 

are hereby issued: - 

// TRUE TRANSLATION COPY //
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1. That the Conditional Consent Water / Air and Authority issued by the

Board's letter No. 245781 / UPPCB Bijnor (UPPCBRO) CTO both

Amroha / 2025 dated 08.10.2025 in favor of Unit Mr. Sangam

Mediserv Pvt. Accordingly, the authority is hereby revoked with

immediate effect.

2. That a closure order is hereby issued to halt the operations of the unit,

M/s Sangam Mediserv Pvt. Ltd., situated at Village Kharpadi, Tehsil

Hasanpur, District Amroha.

3. That the competent authorities are hereby directed to disconnect, with

immediate effect, all electricity and water supply connections

associated with the operations of the unit M/s Sangam Mediserv Pvt.

Ltd., Village Kharpadi, Tehsil Hasanpur, District Amroha.

Sd/-, 
Digitally signed by  
RAM GOPAL 
Date: 22.01.2026 
16:42.10 
Public Information Officer- Circle-7 

A copy is forwarded to the following for information and necessary action: - 

1. District Magistrate, Amroha.

2. Senior Superintendent of Police / Superintendent of Police, Amroha.

3. Executive Engineer, Uttar Pradesh Power Corporation Limited,
Amroha.

4. The Regional Officer, Uttar Pradesh Pollution Control Board, Bijnor,

is hereby directed to serve a copy of the closure order issued against

the industrial unit M/s Sangam Mediserv Pvt. Ltd., Village Kharpadi,

Tehsil Hasanpur, District Amroha upon the said unit, and to submit a

// TRUE TRANSLATION COPY //
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compliance report regarding the closure order to the Board 

Headquarters within 07 days. 

// TRUE TRANSLATION COPY //
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

______________________________________________________________________________________

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and  under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981  and
Authorization under Rule-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively). 

CCA is hereby granted to WIN WASTE MANAGEMENT PRIVATE LIMITED located at KHASRA
NO. 100-102, 104, 107-109, VILL.- FIROZPUR GANDAWALI, TEHSIL - HASANPUR, DISTT.
AMROHA,AMROHA,. subject to the provisions of the Water Act, Air Act and Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the orders that may be made
further and subject to following terms and conditions :-
1.					This CCA WIN WASTE MANAGEMENT PRIVATE LIMITED granted for the period from
29/01/2026 to 31/12/2030 and valid for manufacturing of following products.

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate  Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.
		In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

Category : RED Application Id : 34328798
253690/UPPCB/Bijnore(UPPCBRO)/CTO/both/AMROHA/2025 Date: 29/01/2026

To,

M/s

WIN WASTE MANAGEMENT PRIVATE LIMITED

KHASRA NO. 100-102, 104, 107-109, VILL.- FIROZPUR GANDAWALI, TEHSIL -
HASANPUR, DISTT. AMROHA,AMROHA,

S
No

Product Quantity Unit

Kind of Effluent Quantity(KLD) Treatment facility Discharge point

S.No. Parameter Standard

ANNEXURE-636
UPPCB 
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(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

Emmission Quality Standards

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

S No. Parameters Standards

S No. Air
Pollution
Source

Type of fuel Stack no Control
Device

Height of
Stack

1 boiler of 1.5
TPH

LPG 01 Particulate
Matter

venturi
scrubber and

stack height of
30 meter from
ground level

2 furnace 2
TPD

LPG 02 Particulate
Matter

venturi
scrubber and

stack height of
30 meter from
ground level

3 DG set of
82 KVA

Diesel 03 Particulate
Matter

1.8 meter
above the roof

of nearest
building

S No. Stack no Parameters Standards
1 01 Particulate Matter 150 mg/NM3
2 02 Particulate Matter 150 mg/NM3
3 03 Particulate Matter As per E(P) Rules

1986
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4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 :-
The Factory Manager of M/s WIN WASTE MANAGEMENT PRIVATE LIMITED. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

The authorization shall be in force and shall be valid upto 31/12/2030. The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization  :-
(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.
(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.
(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.

Standards for
Noise level in
db(A) Leq

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

Day
Time

Night
Time

75 70 65 55 55 45 50 40

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.

Quantity(ton/annum)

1 Schedule I- Pre
processing for co

processing

In the Unit itself 3000 Ton per Annum

2 Schedule I- waste oil
recycling

In the Unit itself 600 Ton per Annum

3 Schedule I- land fillable
waste

In the Unit itself 13464 Ton per Annum
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(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. Essential documents to be submitted by the Industry/Unit as Applicable:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7. Unit has to comply with the following specific &  general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
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8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-
1. This Consent to Operate (CTO) is valid for operation of the treatment storage and disposal facility which
includes Secured Landfill (SLF) Used oil recycling MEE and Pre-processing for Co-processing with
Landfill capacity 1,34,643.33MT: Capacity Surface area 11226 sq. m; Waste oil Recycling: 2MT/day;
Multiple Effect Evaporator (MEE) 10KL/day, Pre Processing for Co-processing in Cement Plant 10TPD  .
2. Domestic effluent generation is 03 KLD disposed through septic tank and soak pit, and the leachate
generated shall be stored in sump and shall be used for compaction of waste in SLF and ground water  is not
permitted for sprinkling in SLF.
3. The effluent generated from washing process and leachate from SLF shall be disposed through MEE and
the concentrate shall be centrifuged and disposed in SLF. The condensate generated from MEE shall be
stored in tank and evaporated.
4. The unit shall submit the quantity of leachate generated and disposed  to UPPCB quarterly..
5. The shall operate and maintain the APCS installed in the  LPG fired boiler of 1.5 TPH for the operation of
MEE with venturi scrubber and stack height of 30 meter from ground level.
6. The unit has installed one LPG fired furnace  of 2TPD for waste oil recycling. The furnace shall always be
equipped with venturi scrubber and stack height of 16 meter from ground level.
7. The unit has installed pre-processing/co-processing facility and for the fumes generated from pre-
processing/co-processing, sludge section, temporary storage section, the unit has installed venturi scrubber
and common stack with the furnace of 02 TPD with height of 16 meter from ground level.
8. DG sets of 82 KVA is installed with canopy and stack height shall always be 1.8 meter above the roof of
nearset building.
9. The unit shall maintain the  laboratory and installed the equipment.
10. Temporary storage of the waste and pre-processing/co-processing area shall always be  covered with
shed and stabilization area is also covered by shed.
11. The unit shall comply with the technical guidelines issued by CPCB for the disposal of hazardous waste
from TSDF.
12. The unit shall establish its website within 06 months providing the data of member units, waste collected,
waste disposed with treatment procedure, amount of leachate generated and solar evaporated and other
details and shall ensure the connectopy of the data to UPPCB.
13. The unit shall maintain records of hazardous and other wastes handled by him in Form 3 as prescribed in
the Hazardous and Other waste Management Rules, 2016.   The unit shall file an annual return in Form 4 to
the UPPCB on or before the 30th day of June every year.
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14.	The unit shall install facility for collection of ground water at 03 different locations in the premises of the
unit within 06 months.
15.	Unit shall identify recipient drains/ rivulets and their u/s & d/s location in consultation with UPPCB and
shall carry out monthly monitoring of identified recipient drains at u/s & d/s location through lab recognized
under Environment (Protection) Act,1986 and shall submit the analysis report on monthly basis by 10th of
every month to CPCB and UPPCB.
16.	The quantity of ground water shall not exceed from 10 KLD for which the unit shall install tamperproof
electromagnetic flow meter at the ground water sources within 01 month and the unit shall maintain the
records of ground water extraction.
17.	The unit shall install PTZ cameras within 03 months showing the locations of storage area, entrance
point, SLF, MEE and which shall be connected to the servers of CPCB and UPPCB.
18.	Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions
laid down in office order no. H16405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The
copy of said office order is available on the website of U.P. Pollution Control Board www.uppcb.com.
19.	Unit shall ensure proper operation and maintenance of the APCS installed in the above air polluting
sources and also shall ensure that ambient air quality of nearby areas is not adversely affected due to
operation and emissions of the unit.
20.	The overall noise levels in and around area shall be kept well within the standards by providing noise
control measures including acoustic hoods, silencers, enclosures etc, on all sources of noise generation. The
ambient noise level shall confirm to the standards under the Environment (Protection) Act 1986.
21.	Unit shall make temporary storage facility for storage of hazardous waste in the premises before it will
send to TSDF as per the provisions of Hazardous and Other Waste (Management and Transboundary
Movement) Rules 2016
22.	Unit shall comply the provisions of Hazardous and Other Waste (Management and Transboundary
Movement) Rules 2016 and shall obtain authorization for disposal of hazardous waste.
23.	Unit shall install the board showing daily environmental statement ie chemicals used in the treatment of
effluent, flow meter reading, hazardous waste generated and send to TSDF etc.at the main gate of the unit
24.	Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended
and Environment (Protection) Act 1986, and direction issued by Hon'ble National Green Tribunal, New
Delhi in Order dated 13.07.2017 in OA no. 200/2014, M.C. Mehta v/s Union of India.
25.	This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /
UPPCB and further on Revoking of Closure order, the Consent order shall become valid.

                                                                                    
                                                                                    

 Chief Environment Officer
Copy to:

                                                                                    
Regional Officer, UPPCB, Bijnore to ensure the compliance of the conditions imposed in the consent order.

                                                                                    
Chief Environment Officer
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HIGH COURT OF JUDICATURE AT ALLAHABAD 
LUCKNOW

WRIT - C No. - 2346 of 2026

Court No. - 1 

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. Heard.

2. By means of this petition, the petitioner has challenged an order dated

23.02.2026 by which the application of the petitioner for grant of

consolidated consent to operate under Section 25/26 of the Water

(Prevention and Control of Pollution) Act, 1974, Section 21/22 of the Air

(Prevention and Control of Pollution) Act, 1981 as also authorization

sought under the provisions of Hazardous and Other Waste (Management

& Transboundary Movement) Rules, 2016 has been declined.

3. The contention is that the ground of declining the aforesaid is that there

is another treatment, storage and disposable facility situated within 400

KM of the proposed facility of the petitioner and in this regard reliance

has been placed on an O.M. dated 29.08.2016 and 20.6.2013. The

contention is that if according to the opposite parties this was the reason

then they should have confronted the petitioner and had that been done

then the petitioner would have informed that it is factually incorrect. In

this context, he has referred to a certificate given by ARTO (E), Amroha

dated 25.08.2025, according to which, the three TSDF referred therein are

situated more than 400 KM away from the petitioner's proposed unit. The

submission is that the impugned order is based on incorrect factual

premise and as no opportunity was given to the petitioner, therefore, it is

Versus

Counsel for Petitioner(s) : Rahul Srivastava
Counsel for Respondent(s) : C.S.C., Ashok Kumar Verma

M/S Win Waste Management Pvt. Ltd. Thru Cheif 
Executive Officer .....Petitioner(s)

State Of U.P. Thru Prin.Secy. Deptt. Of 
Environment Forests And Climate Change 
Lucknow And Ors. .....Respondent(s)

ANNEXURE-7
43

2026:AHC-LKO: 17 579-DB 
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in violation of principle of natural justice. He has referred to Rule 6 of the 

Rules, 2016, according to which, the State Pollution Control Board may, 

for the reasons to be recorded in writing and after giving reasonable 

opportunity of being heard to the applicant, refuse to grant any 

authorization under the said rules. The submission is that this Rule has not 

been followed before passing the impugned order.

4. We are of the opinion that even if there is no such similar provision

under Section 25/26 of the Water Act, 1974 and/or Section 21/22 of the

Air Act, 1981, the fact of the matter is that the application was a

consolidated one under the aforesaid two Acts and the Rules, 2016 which

have been made under the Environmental Protection Act, 1986 and

considering the ground on which the application has been rejected, we are

of the opinion that this is a matter where the petitioner should have been

given an opportunity to clarify the position after being confronted with

the reasons given in the impugned order. Accordingly, we set aside the

impugned order as it is not in accordance with law and direct re-

consideration of the application of the petitioner. In the event, there is

anything adverse based on which the consent or authorization is proposed

to be declined then purely in the facts of this case the concerned Board

shall confront the petitioner with the same in writing giving opportunity

to respond to the same. Thereafter, a considered decision shall be taken.

This exercise shall be completed within six weeks.

5. With these observations/ direction, the petition is disposed of.

March 10, 2026
Shanu/-

WRIC No. 2346 of 2026
2

(Abdhesh Kumar Chaudhary,J.)    (Rajan Roy,J.)
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IN THE MATTER OF: 

VAKALATNAMA 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

APPEAL NO. 61/2025 

HARI OM SHARAN DWIVEDI . .. APPELLANT 
VERSUS 

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE AND OTHERS 
... RESPONDENTS 

KNOW ALL to whom these presents shall come that I / Puskhar Mittal, Director of Win Waste 
Management Private Limited, the abovenamed Respondent No. 2/ do hereby appoint 

ADVOCATE SAMAKSH GOYAL 
OFF: A-405, 1st FLOOR, DEFENCE COLONY, NEW DELHl-110024 
EMAIL: OFFICE.SSGOYAI.@GMAIL.COM I MOB: 95600- 28080 

(hereinafter called the Advocate/s) to be my/our Advocate(s) in the above-noted case authorize them:­

To act, appear and plead in the above-noted case in this Court or in any other Court in Court in Which 
the same may be tried or heard and also in the appellate Court including High Court Subject to payment 
of fees separately for each court by me/us. 

To sign, file verify and present pleadings appeals cross-objection or petitions for execution review, 
revision withdrawal, compromise or other petitions or affidavits or other documents as may be deemed 
necessary or proper for the prosecution of the said case in all its stages. To file and take back documents 
to admit and / or deny the documents of opposite party. 

To withdraw or compromise the said case or submit to arbitration and difference or disputes that may 
arise touching or in any manner relating to the said case. To take execution proceedings. 

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other acts and 
things which may be necessary to be done for the progress and in the course of the prosecution of the 
said case. 

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the power and authority 
hereby conferred upon the advocate whenever he may think fit to do so and to sign the Power of Attorney 
on our behalf. 

And I/ We the/ undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his 
substitute in the matter as my / our own acts, as if done by me / us for all intents and purposes. 

And I/ We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/ 
us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of 
the said case until the same is paid up. 

IN WITNESS WHEREOF I/ We do hereunto set my / our hand to these present the contents or which 
have been understood by me/ us on this J J,,t day of N;wv"'k✓ 2025. 

Accepted sub{ect to the terms offees & Identified For Win W,e ~taJna3ement P~t. Lt<i. 

<\✓ <; ~:5-
Advoc,ate{s) Cijcnt----- Auth. Signatory 
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